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The 31st July 2015

No. M-4-07/2015-6761/F.—In exercise of the powers conferred under clause (2) of
Article 283 of the Constitution of India, the Governor of Bihar is pleased to make the
following Code to amend the Bihar Treasury code, 2011:-

1. Short title and commencement - (1) This Code may be called The Bihar Treasury
(Amendment) Code, 2015.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force at once.

2. The present provision of Rule, 205 of The Bihar Treasury Code, 2011 shall be
numbered as sub-section (a) and there after the following sub-section (b) shall be added:-

"(b) The pensioner/family pensioner, who is desirous of transferring his/her pension
account from one Branch to another branch (Whether local or out station) of the same bank,
will have the option of putting in his/her request at either of the two Branches instead of the
present dispensation in which transfer request is entertained only at the home Branch. It will
be necessary to mention both account numbers of Both Branches (in the old & new branch)
and contact details of both the branches in the Transfer application. The Branch receiving
the application will scan and register the same to CPPC and will coordinate the continuity of
disbursement of monthly pension/family pension without any break."

3. The present provision of Rule, 215 of The Bihar Treasury Code, 2011 shall be
numbered as sub-section (a) and there after the following sub-section (b) shall be added:-

"(b) A life certificate issued online by Government Agency as a result of Aadhar
Bio-metric Authentication will also be accepted as a valid certificate, (this document may be
accessed through a Website which will be notified separately), by the pension Disbursing
Agency without insisting on personal appearance of the pensioner or demanding life
certificate issued by the competent authority referred above."

By order of the Government of Bihar,
SANJAY KUMAR SINGH,
Secretary (Expenditure).
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